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IN TriE CENTRAL ADMIN ISTRAT IVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDEKRAB D

0.A,NO,1593/94 Date of Order: 1,8.97
BETWEEN 3
K.Chandra Sekhara Setty .. Applicant, .
ANT
1, Director, Intel ligence Bureau H.Qrs,,

Ministry of Home Affairs, Central

Secretarist, North Block, New Delhi, '
2., Joint Director, Subsic'ia:y Intelligence “ } .

Bureau, Ministry of Home Affairs, Govy,

of Indis, 5-%- 13, Taremandal Complex,

Seventh Floor, Saifabad, Hyderabac,
3, Secretary, Ministry of Home Affzirs,

Govt, of Inédia, Centrel Secrstariat,

worth Block, New Delhi, .. Responcents,

- = = [

Counsel for the Applicant . Mr,.5,.kamakr ishnak
Counsel for the FRespondents .. Mr.N.n.levriej

CH.mM g

HON'2LE SHRI R RANGARATAN 3 MEYBER (ADIMNL)

HOII'BLE SHRI B.o. JAlL BAR AMESHWAR 3 MESSEL. (JwL.)

&R DER

X Oral order as per Hon'ble Shri 8,5, Jai Parameshwar,

v. _ None appeared for the applicant, Mr,N.R,Devraj,

jearned standing counsel for the reppondents present.
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IN THE CENTRAL ADMINISTRAT IVE TRIGUMAL HYDERABAD BENCH
AT HYDERABAD,

M.ALN0.218 of 1995 in 0.A,1593 of 1934,

Setueen Dated: 9.3.1995.
K.Chandra Sekhara Setty eee Applicant
And

1{7 Directer, Intslligence Bureau, Hgrs, Ministry of Homa Affaire-
Central Secratariat iNerth Block, New Delhi.

2. Joint Director, Subsidiary Intelligence Bureau, Ministry of
Home Affairs, Govt. of Indiz, 5-9-13, Tara fMandal Complex,
7th flusr, Saifabad, Hyd.

/

3, Sscrstary, Ministry of Home Affairs, Govt. of India; Centra

Sgcrotariat, Nerth Block, New Dalhi. .

Counsal for the Applicant : Sri, S5.Rama krishna Rao
Counsel for the Respondents : Sri, NW,R.Devaraj, Sr. CGSC.
CORAM:

Hen'bls Fr. A,V.Haridasan, Judicial Member ;

Hon'bls Fr. A.B.Gorthi, Administrative Member |
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Copy toi~

1. Oirector, Intelligence Bureau, Hgrs, Ministry of Home
Affoirs, Central Sacretariat, North EBleck, New Delhi,

2. Jdoint Diresctor, Subsidiary Intelligencs Burasau, Ministry
of Home Affairs, Govt. of India, 5-~9-13, Tara Mandal
Complax, 7th floor, Saifabad, Hyd. '

3. Secrstary, Ministry of Home APfairs, Govt. of Indis, Cen-
tral Secrmtariat, North Bleck, New Dalhi.

4, Uns copy to Sri, S.Rama krishna Rao, advocate, CAT, Hyd.

5. One copy to Sri. N.R.Devataj, Sr. L:GSEJ, C T, Hyd.

‘6. Une copy to Library, EHT, Hyd.

7. Ona spare copyae
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M.A.No,218/95
in
Q.a.N0,1593 /94 Date of Crder: 9,3,95

X As per Hon'ple Sari A.V.Haridasan, Member (gudl.) X
The Ogiginal Application challenging the order
dated 28,9,93 by which the penalty was imposed on the applicant _
aalleging that though the appeal was file@,the same remains
und isposed off)was admitted on 2.1.95, The appellate authority
has by ;ts order daFe@ 7.2.95 on the'appeal submitted by the
applicant géssed an orderiremitting thencase to the disciplinary
authority for further act}on. Therefore, the applicant has
" filed this MA praying that the above orderamay be stayed

and appropriate order may be passed since the order has peen

passed in viclatiog of Rules,

2. We nave heard lsarned counsel for both the parties
Underx Section 19{4) of the Administrative Tribunals Act when
an application is admitted all proceedings relating to the

— s

1 metew Af sns annlication cendinag with jthe departmental
authorities shall stand avated and no order in respect of the

appeal or representation is to be passed by Such authorities,

Therefore the order dated 7.2.95 remitting the case back to

the disciplinary authority paséed after the application was

admitted by the Bench is nuli and void in view of the Provisions

contained in Section 19(4) of the Administrative Tribunals Acﬁ.
~Hence the order dt, 7.2.95 is declared as null and void and

the respondents are élrected not to take any.action pursuant -

to that order. Ma stands disposed of, .

j\mﬁﬁl) (&, V. HAR IDASAN ) / '

Member (A&mn., ) Member {Judl,)

!, | Dated : 9th March, 1995

{Dictated in Open Court) %?V%JZ5T ‘
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TYPED BY COMPARED -BY
CHECKED BY - APPROVED BY

‘IN THE CENTRAL ADMINISTRATIVE TRISBUHAL
HYDERABAD BENCH

THE HON'BLE SIRI A.V.HARIDASAN: MEM3ER{Z)

AND

" THE HON*BLE 3HRI A.B.GORTHI: MEMBER

i
S

DATED .gf';_?,.@f

ORDER/JUBGMENT '
M.A L ND/ ReP-NG/S D ND, QJ 3/%/

Pt
in

dﬁmm‘)fﬁgﬂm

Admitted and Interim dirsctions
issued,

‘Allowed.”
Oisposed of uith_directions‘“‘"'f“—_i
. Dismbssed,
’ dismissed as withdrawn
‘Dismissed for default
U \
Rejected/Ordered.

No order as ‘to costs.

m}dminislrativa Triveaed
"DESPATCH

[0 APWI9% ., -
_ GJ&L’
HYDERABAD BENCH.

F . I
, .

——p
-
) '-.r.‘ .
oy,
0
= ¥
r
]
e,





